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An Act further to amend the Companies Act, 1956.

BE it enacted by Parliament in the Thlrteenth Year of the
Republie of India as follows:=-

1 (1) This “Act may be ealled the €ompan1es (Amehdment) Short title

and dura-
tlon

(2) It shall remaini in force during the permd of operation of the
Proclamation of Emergeney issued’ under clause (1) of- article 352

~of the Constitution on the 26th October, 1962.

"2, In the Compames Act, 10586, after sectlon 293A the f0110W1ng Insertmn of”_l
section shall be 1nserted namely — : ggg"ﬁec“"“
' “293B ¢1) The Board of directors of any company may, power of
notwithstanding. ‘anything contained 'in sections’ 298 and 293A Board to
or in the memorandurh, articlés or any other instrument relating. make contri-.
to. the company, contribute such amount as it thivks fit to the National
National Defence Fund or ‘any other Fund:approved by the Defence

. . ¥und, ete,
Central Government for.the purpose of national defence,

(2) Every company shall disclose in its profit and loss
account the total amount or amounts contributed by it to the
Fund referred to in sub-section (I), during the financial year
to which the account relates.”.

3..(I) The Companies (Amendment) Ordinance, 1962, is hereby Repeal and
repealed A Saving.

(2) NotW1thstand1ng such repeal, anything done under the said
Ordmance shall be deemed to have been done under this Act as if
this Act had commeneed on ‘_che 3rd November, 1962:
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